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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD K
0.A, 646/94, Dt., of Deckion : 20.7.94. %
Mr. G. Nyaaiah e Applicant.
\s
. =
1. The Chief Personnal Officer,
5C Rly, Rail Nilayam,
Sec8undgrabad, A.P.,
2. Thg_District Collector,.
3. The Director of School Eddgcation,
MAaccmnmmant aP A 0O Mumroarahad . «- Resnnndents. _
Counsel for the Applicant : Mr. P, Venkateswarulu
Counsel for the Respondents: Mr. D. GopaLV}Rao, SC o Hlys, "
o,

- SpLe cdunsel TOT 'Hers

CORAM:
THE HON'BLE SHRI JUSTICE vV, NEELARI RAQ : YICE CHAIRMAN

.o



OA 646/94 ‘ o
JUDGEMENT

(as per Hon'ble Sri Justice V.Neeladri Rao, Vice-Chairman)

Heard Sri P.Venkateswarulu, learned counsel for

the applicant and Sri D.Gopal Rao, learned counsel for the

respnddents.

2. This 0.A. was filed praying for a direction to the
respondents to correct thedate of birth of the applicant

35 1-1-1939 instead of 23-6-1936 which was already recorded

in the Service Register,

3. The applicant was working as Chief Inspector by
2-6-94 the date on which this 0,2, was filed. It is
contended for the respondents that this O.A, was fiked

is not maintainable as the representation for co;rection of
date of birth was made long after 1975 (the & Rallway
Board's order of 4-84%2 in regard to Rule 157 of the Railway
Estt. Code states that all requests for correction of

date of birth had to be filed within three years from

that date or from the date of joining whichever is later).

We held in O.A, 783/93 by order dated 26-7-93 that the
5310 eXxecutlve Orcer gateq 4=D=r4 . LIE nRJailway ~uartu

is equally applicable for those who Q;ZZin service by
that date by observing that the Full Bench judgment
dated 17-8-89 in T.A.No.1104/86 of CAT, Hyderabad
(Mallela Sreerama Murthy & anr. Vs, UOI & ors.) vide
1990 (1) SLR 264 (CAT) is per incurium in the light of
the Supreme Court judgment in 1993 SCC(L&S) 375 (UOL Vs.
Harnam Singh) *As the applicant had come up with repré-
sentation dated 29-4-93 praying for correction of

date of birth and as such long after 1975 this 0O.A,

iz 1iable to be dismisced on being barred bv limitation.
' contd...3.
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4. Even though a direction was given by the Collector
of Medak on 26-8-94 to the Director of School Education,
2.P,, Hyderabad for correction of date of birth as 1-1-39,
the applicant cannot ¢laim on thatbasis that his date of
birth has to be corrected for determining the age of
superannuation'as it has to be stated in view of the
Judgment of the Supreme'C5ﬁrt that such representationsor
requests for correctiocn of date of birth have to be made
it:?éé;;%;jzfzgglugh14;.

within £&iv = —the—-date—of antry—into—the-service
fnx;xhese—whe-}ein—sabéequeHE“ﬁﬁ‘??ﬂ?ﬁmﬁ%%ﬁﬂ%ﬁ%;49$91

As the O,A, is liable to be dismissed on the ground of
limitation, the question of consideration in regard to

merits does not arise.

T - = F e 8L el e n B b o
admission stage. No costs.\\
. ' (R.Rangarajan) ? Wi durrd 5 -
e Member (Admn.) Vice-Chairman |
Dittdtea el L9004 Thadloae
Deputy Registrar(J)CC
sk/mhb
TC.) TRNE CILYE FCidwiiiie twemaom——— . - - -

Railnilayam, Secunderabad. A.P.
2. The District Collector, Medak Dist., Sangareddy, A.P.
. The Director of School Education, Govt.of A.F.Hyderabad.
Sgamra-safaT. R Venkateswarlu., Advocate, 4-7=220
5. One copy te Mr.D.Gopal Rao, SC for Rlys, CAT.Hyd.

6~ One copy to Mr.D.Panduranga Raddy, Spl.Counsel for A.P.Govt.CAT,

Hyd.,.
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8. One spare COpVe
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IN THE CLJITRAL ADMINIS TRATIVE TRIBUNAL
HYDERZBAL BEWCH AT HYCERABYD

| .
~ ' Ti.L HON'BLEL MLR,JUSTICE V-, HLELADRI RAO
VICE~CHAIRMAN
/ .

THE HOW!'BLE ARVK.RANGARAJZIN 3 M(/Doad)

’
|
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QRDER/IUDGMENT

M.,ANO./R.A/C.ANO .,

in

0.z, Sl \0\ “ -

(T..1.YNo. (W.P.NO )

Adgitted and Interim directions
Is.svi2qd.

Alio ed.,

Diispdged of with directions.

D;jsmissed

Dismaﬁsed as withdrawn g

COrdeted/Re jected

io Order as to costs.
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